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Neu Delhi: this the 2%  mey,1998,

HON'BLE MR, S; R, ADIGE, VICE CHAI AT aN (a)

_ HON 'BLE DR, A, VEDAVALLI, MEMBER(J)

. Sh.Gulshan Jit Singh ahluwalia,

178/ 28, Dev Nagar, Karol Bagh,

" New Delhi- 110005 o oo fpplicant,

(ppplicant in person)

Versus

. Union of India

through

shri Ajit Kumar,
Secretary, _
Ministry of Dsfenca,
South Block,

. New Delhi- - 110001%

2. Lt., General A.N.Sinha AVSH E=in-C,

E-in=C's Branch, A.H, qrs. Kashmir House,
New Delhi - 110001. N

3, Maj.CGeneral 13§ ohillon,

Chief Engineer, estern Oommand,
Chandi.mandir, Haryana «+.: Raspondentisd

- (By Aadwecate: shri V.S.ReKrishna)

.0 RDER

' oN '8LE MR.Se Re ADIGE, VICE CHATRIAN (g).

foplicant alleges contumacious

" diaobedie_n ce of the Tribunal ¥s judgmentvdated
5.8.97 in 04 No.944/36,

- 2 W have heard applicant in person and

. Shri Krishna for respondentsg

Y

53. shri Krzshna has invited our attentlon

to the contem.s of res;:ondents' letter dated

' 26412.97 (qnnexure-f‘ -4) in which it has been

stated that pursuant to that JU doment all payments
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in acomrdance with rules and instructions,

- 2 =

hav{e been made to spplicant vid;a ann §
iettsr)exeept leswve encashment for which bill has
been forwarded for audit and authorisation of
paymants The annexure to that letter gives

the p051tion as on 26.12,97 in raspect of
applicant's outstanding claim¢ as required

to be paid to him in tems of the Tribunal's

aforesaid judgment dated 5.3¢97.

b . A perusal of the C.p., makes it cdlear
:'that applicant has challengad the correctness of

respondents? cal culations in certain cases, and
8p ,

lhas also claimed csrtain .sums not specifically

oovered by the 1mpugned judgment dated 5.8.97 .

Such pleadings cannot form the basis of initiating

[oon tempt proceedings against respondents as there
is nothing to indicate that respondents have
‘deliberately, wentonly and malafidely sought to

. disobey the Tribunals' 'orders. shri Krishna

has very fairly.stated that if any sums of money

.claimed by applicant still remain unpaid, applicent

may file a representation to the respondents uwhich

‘-

' will be examined and 'disposeci' of expseditiously

5, Notimg the aforesald statemeni of

. shri Krishna and giving applicant liberty to file

the aforementioned representation, this C.p, is

- dropped and notices to respondents are discharged.

6, " hen this matter was heard on 6.5.98

_appapplicants had sought time to file written
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@ ‘submissions and had been granfed 10 daIYS’ time
. ‘for the pumposes No uritten submissions have
begn filed by him till dates
| , .
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( DR.A.VEDAVALLI ; ( SeR.ADIGE )°
MmemB ER(D VICE CHAIRMaN (a).
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